IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 3 HYDERABAD BENCH
AT HYDERABAD .

CA 431/u3, Dt. of Order:4-5-93,

K.Satyanarayana

e.Applicant
USO

1. The Senior Uy.Manager,
Rirlines, Airport Begumpet.

L o» [ L= ULSL.LIEprUyEIJGEtL It A O Ly

HydeFabad.
«ssRespondants

Counsel for the applicant : Shri Mond.Ghulam Rascol

Counsel for the Respondents : Shri H.V.Ramana, for R-1
- S . Shri D.Panduranca_Reddy for R-2

COREM:
THE HOW'BLE JUSTICE SHRI V.NEELADRI RAC : WICE-CHAIRMAN
THE HON'BLE SHRI PL.T.THIRUVENGADAF : MEMBER (A)

(Order of the Divn. Bench passed by Hon'ble Justice
Shri U.N.Rao, Vice-Chairman)

This Original Applicaticn was filed praying for a
directicn to the 2nd Respondent i.e. the District Employment
Gfficer, Hyderabad to sponsor ths name of the applicaqt to
the 1st Respondent i.s. the Senior Oeputy Manager, Airlines,
Airport Hegumpet, Hyderabad for the test/interview for the

post of Driver/attender. Sri MN.V.Ramana, learned counsel

.
3

for the'aﬁﬁeﬁespandent and 5ri D.Pandu ranga Reddy, learned
counsel for the 2nd respondent raised the preliminary objec-
tion that Airlines is a corporation and it was not notified

under section 14 (2} of Administrative Tribunals Act, 1985,
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adhence this Tribuna; has no jurisdict%on to entertai? this
applicatinnt It is admitt&d by'the learnéd counseldFar the
applicant that the Indian Sirlinas is a corporationand it is
~not a depaftﬁaﬁt of “Government of India. Section 14?2) of the

A.T.Act, 1885, lays doun that the Central Govermment may, by

et mmerr waws @D Wdy U8 SPBECL-

Fied in the motification the provisions of sub-section {3) to

local or other authorities within the terrdtory of India under

the control of the Government of India and to corporations

(or societies) owned or cuntrolled by Gevsrnment, not bsing a

local or other authority or corporation tor society) con-

. trolled or owned by a State Government, Ofcourse Indian
Airlines is a corporationye ¥he Administrative Tribunals Act,
18985, together with notifications etc., uas-published by the
Central Administrative Tribunal, Frincipai Bench, New Delni,
in 1993, the Schedule in regard to notifications issued under
sactign 14(2) of the A.T.Act, 1985, refers to only eight corpo-
rations/societies/statutory bodies/authorities and Indian

H U 2wl Ao _Indian Airlines

Airlines is not in the said schedu e.*ﬁ§§¢isaﬂet notified
under section 14(2) of the A.T.Act, 1985, Hence the conten-
tianif&%ﬁ&he Respondents that this Tribunal % has no juris-

‘diction to entertain this 0.A. is upheld. Accordingly the

U.A. ‘ls dismissed at the admission s tage itses1lf. No costs.

2. Urder copy may be issued by tomorrou.
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. XA
(P.T.THIRUVENGADAN) {(V.NEELADRI RAD)
Member (A) Vice=Chairman

,/f-
Dated:4th May, 1933. [-{r"—“'

Dictated in Open Court. \2.0G ;

avl/ DraF)
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
HYDERABAD BENCH AT HYDERABAD,

THE HON'BLE Mk, JUSTICE V .NEELADRI R@O
VICE CHAIRMAN

AND

v MUW»A%QOQL\_

THE HON'BLE MRsR<BALASUBRANANTAN:
MEMBER (ALMN )

AND

THE HON'BLE MR.T.CHANDRASEKHAR
REDDY s MLMBER(JUIL)

—
paTED: U - O _1993

~URDER/ JUDGMENT . .

R.P./ C.P/M.A.No,

< in
0.A.No. U\Sl)ﬁ’&--
T.A.No., (W .B.No )

tted and Interim directions

issuked.
Allouwed. p- -unat.-.s‘

*--I i.ﬁ"qu,
Dispoded of wﬂlth d1~r§'ct:_”fg6},§g” T”bﬂﬂdli

Dismis'sed as WJ.thdrawg ’ 1
Dismissed &71993} 1

: N
Dlsmlssed fO MBAD BB ;
Ordered/Re Jected.

No order as to c¢coOsts






